
C. C. P. A.-76/96 

Counsel for the applicabt : Mr.I.P.Djt 

List on 16.12.1996 for hearing  before 

the Djvjsj on Beabh. 

V. N. Nehrotá ) 
V.ice-thajrn 

Cunsel for the applicant...Mi. M.P.Oixit 

Heard. The. CCPA has been filed alleging non-

complianCe of the order of this Tribunal dated 19.2.1996 

passed in O.A. 741/95 oO which ui9R,N.E.Railway,Jar5fla8i, 

Was directed 	to dispose of the representation of the 

- 	applicant tner@ifl 	oy a speaking and reasoned order within 

three months. It is submitted 	that the reprsentetion 

has not been disposed of as yet. issue notice to the 

respondefltci as to why 	
proceediflg5 for contemptbe not 

initiated against him. Show cCUSC shall oe ffled wihin four 

U , 	iJ ueeks. List this LCPA on 	26,2,9 	for hearing on 

•; 	contempt matter, 

(D.PurkYaStha); 	
aha 

[emer 	)•. - 	
Member 	• 

:o.2.97 	
List on 6.5.97 for hearinj 	on 

coDtempt matter, 

(U.N.Mehrotra) 
Vice-Chairmen- 

LI 

LI 

LI 



65,97 

CII 
kiri uI.P.Dixjt 	.. 	Counsel ror the applican t,, 

dJn the request madeon oehalf of the 
- :learned counsel for the respondents, three weeks' 
time is allowed. 	List on 11 .7.97 4  

(V.N.Mehrotr) 
V1ce-Lhajrm-) 

	

5./ 117.97, 	List it on 19.8.97 for hearing on cn9npt. 

- 

1:0 

	

b 	& 	

F 	
(v . • Me rotra) 

V ice- cfB ir re n 

1C),  
7t- 4 

	

, 	 6/19.08.97 	List On 17,10.1997 for hearing on Itempt. 

(V .N Meh rotra ) 
S KJ 	 V ic e-cha jrman 

	

7/7.O.97 	ince DB is not available, case is adumed: 

sine-aietithl DB is corstjtuted. 

(V.N.Mehrotra) 
ice- Oha Irma n 

8/04.07.2003 : Mr. M.F.DrxIt, Counsel for the applicant. 
Mr. P.K.Verme, counsel for the respondents. 

On behalf of the respondents it is pointed out 

that in the how Cause filed in connection with this matter 

the alleged contemners have dealt with tMNaxtkar regard 

to the compliance of the order so passed in 0? 741 of 1995 

and, therefore, since there is compliance of the order nothing.  

rains to be heard in the contempt petition and the se 

he accorc1nly disposed of. On the other side, the L/c foxQ 

the applicant has submitted that he has not received any 

instruction from his client since long4 •-t 

In the background of the facts and d. rcmtaices 

of the case, this contempt petition stens, accorngly, 




